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MINISTRY OF RAILWAYS
[North Western Railway (Construction Organization)]
NOTIFICATION

Jaipur, the 12th May, 2026

S.0. 2396(E).—Whereas by the notification of the Government of India, in the Ministry of Railways (North
Western Railway, Construction organisation), Notification number S O 1306 (E) Dated 12 March 2026 published in
Gazette of India, Extraordinary, Part II, Section-3 sub-section (ii) (hereinafter referred to as the said notification), under
sub section(i) of section 20A 20A of the Railways(Amendment) Act, 2008(1 of 2008) (hereinafter referred to as the said
Act) the central Government declares its intention to acquire the land specified in the schedule annexed to the said
notification for the purpose of execution maintenance management and operation of Special Railway Project namely
“Churu by Pass (4.848 km) project in District Churu in the state of Rajasthan :

And, whereas the substance of the said notification were published in daily local newspapers ““ Dainik Bhaskar
and Rajasthan Patrika dated 19 March 2026 under sub section (4) of section 20A of the said Act,

And whereas, in objections received within the stipulated time period were resolved by Competent Authority
and accordingly.

And whereas in pursuance of sub- section (1) of section 20E of the said Act the competent authority has
submitted its report to the Central Government,

Now, therefore upon receipt of the said report of the competent authority and in exercise of the powers
conferred by sub-section (1) of section 20E of the said Act the Central Government hereby declare that the lands
specified in the schedule annexed hereto shall be acquired for the aforesaid purpose,

And further in pursuance of sub-section (2) of section 20E of the said Act the Central Government herby
declares that on publication of the notification in the official Gazette; the land specified in the schedule annexed hereto
shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, for the Special Railway Project, namely "Churu by
pass" (4.848 km) (For Churu Sub-Division) in the State of Rajasthan, District- Churu

District: Churu

Area to
Sub- Name Survey / Total be
S. o Type of Nature Area . Names of Land owners /
division of Khasra . Acquired
No. . . Land of Land (in . Interested Persons
/ Tehsil | Village No. (in
Hectare)
Hectare)
1 1. Deepak Kapuriya S/o

Radhakrishna Kapuriya (1/2
share), Jat, resident of Churu,
presently Bikaner (Khatedar)
2. Saurabh Kapuriya S/o
Radhakrishna Kapuriya (1/2
Churu Churu share), Jat, resident of Churu,
presently Bikaner (Khatedar)
1. Galaxy Housing
Development & Finance Co.
2104/1898 Private Barani 2.7948 0.156 Pvt. Ltd., Churu, Managing
Director Suresh Kumar
Poonia S/o Ghanshyam

3042/3039 Private Barani 3.9205 0.5751
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Chand (1/2 share), Jat
(Khatedar)

2. Ramu D/o Ganesharam
(1/8 share), Mali, resident of
Churu (Khatedar)

3. Vijay Kumar S/o Ishwar
Singh (1/16 share), Jat,

resident of Thirpali Chhoti,
Tehsil Rajgarh (Khatedar)

4. Shyana D/o Ganesharam
(1/8 share), Mali, resident of
Churu (Khatedar)

5. Soorja D/o Ganesharam
(1/8 share), Mali, resident of
Churu (Khatedar)

6. Suresh Kumar Poonia S/o
Dhanshyam Chand (1/16
share), Jat, resident of Churu
(Khatedar)

2757/1107

Private

Barani

3.6675

0.3886

Rani Sati Dadi Developers
through partner Shri Radhav
Mahansariya S/o Manoj
Mahansariya (full share),
Agarwal, resident of Churu

1772/1104

Private

Barani

0.4805

0.1015

1. Jaisaram S/o Surjaram (1/2
share), Jat, resident of Churu
(Khatedar)

2. Begaram S/o Surjaram (1/2
share), Jat, resident of Churu
(Khatedar)

1124

Private

Barani

4.2745

0.2552

Municipal Council, Churu
(full share) (Khatedar)

2690/1118

Government

Gair
Mumkin
Road

0.0885

0.0247

Ministry of Road Transport &
Highways, Government of
India (NH-65), full share

1103

Private

Barani

0.9611

0.2010

Municipal Council, Churu
(full share)

2 Khasoli

80

Private

Barani

0.8726

0.1077

Pradeep Kumar Sarawgi S/o
Late Hiralal Sarawgi (full
share), Sarawgi, resident of
Churu, (address near City
Post Office, Ward No. 30 old
/ 41 new, PIN 331001,
District Churu, Rajasthan)

1577/79

Private

Barani

1.7178

0.0314

Ved Prakash S/o Birjaram
(full share), Jat, resident of
Khasoli (Khatedar)

1578/79

Private

Barani

0.4827

0.036

Ranveer Singh S/o Birjaram
(full share), Jat, resident of
Khasoli (Khatedar)

1575/1542

Private

Barani

0.826

0.0023

Ranveer Singh S/o Birjaram
(full share), Jat, resident of
Khasoli (Khatedar)

TOTAL AREA

1.8795
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